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PUBLIC NOTICE

HITESH NARAYAN PATEL PROPRIETOR AMARTARU CAPITAL
SEBI RESEARCH ANALYST Registration Mo: INHOD0009612

202, Suri Rejendra Tower, R K Singh Marg, Andheri East,
MUMBAI, MAHARASHTRA, 400069

MOTICE is hereby given that HITESH MARAYAN PATEL PROPRIETOR
AMARTARU CAPITAL, iz desirous of making an application for the surrender
of his research analyst registration bearing registration number INHODOOEE12
and BSE Enlistment Mo, BSE 5561, Any aggrieved parly may make any
reprasentation against the surrender 1o HITESH NARAYAMN PATEL
FROPRIETOR AMARTARU CAPITAL af his relevant Registered
Office address as Indicated above, and they can lodge thelr compllant at
SEBI Head Office Plot No. C4-A, 'G' Block, Bandra-Kurda Complez, Bandra
(East), Mumbai - 400051, Maharashira, or at hitpsiscores, sebd gov.ind within
15 days ol the dale of Malice.

NOTICE
SURRENDER OF RESEARCH ANALYST REGISTRATION

ASIAN PAINTS LIMITED
Registered Office: 6A & 6B, Shantinagar, Santacruz East, Mumbai, Maharashtra, 400055

Notice is hereby given that the certificates for the undermentioned securities of the
Company have been lost/ misplaced and the applicant has applied to the company
to issue duplicate certificates.

Any person who has a claim in respect of the said securities should lodge such
claim with the Company at its Registered Office within 15 days from this date, else
the company will proceed to issue duplicate certificates without further intimation.

NAME OF FOLIO KIND OF SECURITIES | NO.OF DISTINCTIVE

HOLDER NO. AND FACE VALUE | SECURITIES| NUMBER[S]
Raghav Bahl | ANR0074084| Equity Shares of 4800 14801061 -
Subhash Bahl face value of Rs. 1/- | 14805860

Place: Mumbai, Date: 25.04.2025 Raghav Bahl

MID EAST PORTFOLIO MANAGEMENT LIMITED

Registered Office: 1/203, Vishal Complex, Narsing Lane, OF. S.V. Road,
Malad (West), Mumbal - 400 084
CIN No.L74130MH1991PLCOS2925

NOTICE TO MEMBERS REGARDING EXTRA ORDINARY GENERAL MEETING THROUGH VIDED
CONFERENCING / OTHER ALIDIO VISUAL MEANS

Mambers may please noba hal e Extra Ordinary General Moaling [EGM) of Mid Easl. Poriolia
Manegament Limé&ad (the Campany”) wil b= held tnough Wideo Comlerencing ("C) facilty | ather
Al Wisual Mears QDA oo saturday, May 17, 2025 & 10000 am. wilthaul e phigscal pretenia
of the Mambers &1 8 common venug in complance weth the provisions of the Comperias Act, 2013
(ha AcE) and ®e Auies Tamad themsander and - Securias and Exchange Board of India (Listng
Obégations and Disclosure Aeguirements) Aegulations, 2015 read with circwtar nos, 14082080,
172020, 202020, 22021 ang 022022 daled Apcll 8, 2020, April 13, 2020, May 5, 2020, Jasisny
{3, 2081 and May 5, 2022 respactivedy izsued by the Minstry of Compaorate Afiairg 'MCA Circulans’|
and circular mos. SEBLIHONCFDIVGMDIACEIRPZ0207E,  SEBVROCFDGMDZCIR P20 and
SEBVHOVDOHETOHS Ohv2PCIRMBI220T  dated May 12, 2020, Januany 15 2021 and June 3,
2022 respatiivaly istuad by the Secirilias and Exchangs Boasd of Inda (SEB| Circulaes’} 1o transac
the: businesses that is sl fodh in Sie Malice of the EGM, which will be circidated for corening the
EGM,

In compliance with MGA Circwars and SEBI Circulars, the Motce of the EGM vl e senl onfy by e-mai
i e Members whose e-mall addresses ane registansd with the CompanyDepashory Parcipanis),
The Molice of the EGM will ke made available on the Company's websde zl
Rt e mickeasipomiabioocam and can-alsa be acoessed on the websies ol e Slock Exchanges
i.& at www.bzainda.com.

Miambsars will have an oppordunily 16 cast their vobas emohely on the busness #ams set larth in tha
Hafice of the EGM Throwgh electranic wiing system of thepugh e-voling system during the meesing.
The marmer & ramota e-woling e-valing lor mambars holding shares in demalenializad moda, physcal
maode g for members who have nof registerad thek email address shall be provided in fe Motice
of Je EGM. The e-veling period commences on 14" May, 2025 al 05:00 AR, {I5T) and ends
on 16" May, 2025 at 5200 P.M (15T

To attend EGM on 17052025 &1 10 am Through VO, phease chok an Mips:us0dveb zoom. us/)
GA0A04 2538 Tpwd=HEC GpL40H=NbEOKE TOY 3DV NRaUSIT 1 Eoma=T9166485304,

Mastirg (D 892 304 2826, Passcoos: Mideast.

The e-woting modale shal be dsabled by COSL tharzafter the Members are further indormed that;

g] Hemoéa e-votng shall not ba elowed beyord 500 pm on 167 Mey, 2025

bl The shameholders halding shares either in dematesialized of in physical form, 85-on cubolt date
e 5 May, 2025), may cast fheir voda elecironically

I case any queny grievanceds) connecisd with (ha electronic voling, membsrs may pleass relar 1o
e Frequently Asked Question (FACH and e-waling manual avalabie a1 www gvolingndia.com unded
help saclian ar wria an email fo halpdesk avaling @ cdslinda com ar the gnevances.can be addressad
o the Company Secrefary at the Registered Office of the Company or emall K

i@ mideasipotislic.com.
y For ML EAST PCHTFOLID MANAGEMENT LIMITED

-
Piaca: Mumbai PAYALJAIN
Diade: 26% Apnl, 2005 COMPANY SECRETARY

FORM G (REVISED)
INVITATION FOR EXPRESSION OF INTEREST FOR

D. I. STEELS PRIVATE LIMITED OPERATING IN TRADING OF
IRON & STEELS AT MUMBAI, MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

NOTICE

Natice is hereby given that the certificate(s) for
7843 shares bearing Equity certificate Nos.
D39885, 49712, 1752859, 106111, 8,
SO0008, 930853, 38581 and Distinctive Nos
5B31363048-255, 17955206-T285,
B6412562174-203, 326351571-450, 9501-
13000, 5829846391-740, 5831143597
721, 15285791-7040 under the Folio Nos
1054945, 1073369, 1000008, 1042749 of
[CICI Bank Ltd. standing in the name(s] of
Audrey Gonsalves nee D'Silva, Jenny 0Silva,
Loyala Gonsalves hasihawve been lost or mislaid
and the undersigned has/have applied to the
Company to issue duplicate Certificate(s) for
the said shares, Any person wia has any claim
in respect of the said shares should write ta cur
Registrar, KFin Technologies Limited. Selenium
Tower B, Plot 31-32, Gachibowli, Financial
District, Hyderabad 500032 within one month
from this date else the Company will proceed
to issue duplicate Certificate(s). Name(s) of
shareholder(s) Audrey Gonsalves nee D'Silva,
lenny D'Silva, Loyola Gonsalves.

Date : 25/04/ 2025

1 |Name of the corporate debtor along with PAN & | D. . Steels Private Limited
CIN/LLP No. CIN: U27100MH2005PTC153442
PAN:AACCD1779Q

2 |Address of the registered office Unit 10A Nanddeep Ind Estate, Kondivita
Lane, Andheri Kurla Road, Andheri East,

Mumbai, Maharashtra, India, 400069

3 |URLofwebsite NotAvailable

4 | Details of place where majority of fixed assets | No Fixed Assets Available
|are located

5 |Installed capacity of main products/ services | NotAvailable

6 |Quantity and value of main products/ services | Product sold of Rs. 1,58,35,47,000/-
soldinlastfinancial year Quantity of Product Sold: not available

7 |Number of employees/ workmen No employees/workmen present

8 |Further details including last available financial |Email request to be sent to:
statements (with schedules) of two years, lists |cirpdisteel@gmail.com
of creditors are available at URL:

9 |Eligibility for resolution applicants under section | Email request to be sent to:
{25(2)(h) of the Code is available at URL: cirpdisteel@gmail.com

10 | Last date for receipt of expression of interest [ 13th May 2025

11 | Date of issue of provisional list of prospective [ 23rd May 2025
resolution applicants

12 |Last date for submission of objections to|28th May 2025
provisional list

13 |Date of issue of final list of prospective|02ndJune 2025
resolution applicants

14 |Date of issue of information memorandum, | 07th June 2025
evaluation matrix and request for resolution
plans to prospective resolution applicants

15 |Lastdate for submission of resolution plans 7th July 2025

16 |Process email id to submit Expression of|cirpdisteel@gmail.com
Interest

Sd/

Mr. Anish Gupta

Resolution Professional

In the matter of D. |. Steels Private Limited
IBBI/IPA-002/IP-N00285/2017-18/10843

105, Lotus Business Park, Ram Baug Lane, Off S.V. Road,

Date :25 April 2025 .
Malad (West), Mumbai 64

Place: Mumbai

Regd. Off.: Solitaire Corporate Park, Building No. 4, Guru
S 1 C OM Hergovindji Road, Chakala, Andheri (East), Mumbai - 400093.
L i M1 7 E 0 Tel:022-66572777, Email.: ykhedkar@sicomindia.com
Website: https:/www.sicomindia.com.

[Rule 8(1)] The Security Interest (Enforcement) Rules, 2002
Whereas, The undersigned being the authorized officer of SICOM Limited under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest [Act], 2002 (54 of 2002) and in exercise of powers conferred under section
13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a
demand notice dated 14" September, 2023 calling upon the borrower Aarushi Speciality
Chemicals Pvt Ltd to repay the amount mentioned in the notice being Rs. 192,01,47,905/-
(Rupees One Hundred Ninety Two Crores One Lakh Forty Seven Thousand Nine
Hundred Five Only) within 60 days from the date of receipt of the said notice.

The borrower/s, mortgagor/s and guarantor/s having failed to repay the amount, notice is
hereby given to the borrower/s, mortgagor/s, guarantor/s and the public in general that the
undersigned has taken physical possession of the property described hereinbelow in
exercise of powers conferred on him under sub section (4) of section 13 of Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest [Act],
2002 (54 of 2002) read with rule 8 of the Security Interest (Enforce ment) Rules, 2002
on April 19, 2025.
The borrower/s, mortgagor/s and guarantor/s in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property will
be subject to the charge of SICOM Ltd for an amount Rs. 192,01,47,905/- (Rupees One
Hundred Ninety-Two Crores One Lakh Forty Seven Thousand Nine Hundred Five
Only) along with future interest thereon on the said amount, together with all incidental
expenses, costs, charges,etc.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act,
in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All that piece and parcel of Plot No. 4 out of the sanctioned layout of the Shyamsundar
Co-op. Hsg. Society Ltd., situated at Survey No. 127 A Hissa Nos. 1B & 2B (part) of
Parvati, Near Mhatre Bridge, Navi Peth, Pune and bearing CTS No. 559/4 within the limits
of Pune Municipal Corporation and within the Registration Sub-District Pune city of District
Pune admeasuring. 292.49 sq. mirs. together with the constructed Bungalow premises
thereon named Shreeprasad admeasuring 1050 sq. ft. on Ground floor and 1050 sq. ft. on
First floor totally admeasuring 2100 sq. ft. (i.e.- 195.09 sq. mtrs.) excluding the Parking/
Basement Area along with the right to consume and utilize the balance of FSI thereupon
and to utilize allowable TDR thereon and along with all the membership rights of the said
Society bounded as On or towards East: Plot No. 5; On or towards South: Road; On or
towards West: Plot No. 3 & On or towards North: Plot No. 13.

Sd/-
Date: 19" April 2025 Authorized Officer
Place: Pune (SICOM Limited)

POSSESSION NOTICE

CR NO.81 (MAZGAON)
IN THE BOMBAY CITY CIVIL COURT AT MUMBAI

SUMMARY CIVIL SUIT NO 100281 OF 2023
0.V, R.20(1. A) OF CPC FOR PAPER PUBLICATION
Plaint lodged on : 19/10/2022
Plaint admitted on : 24/03/2023

SUMMONS to answer plaint Under section O. XXXVII Rule 2 of the Code of Civil

Procedure, 1908.

UNION BANK OF INDIA

a body corporate constituted under the provisions of the Banking Companies Acquisition

& Transfer of Undertakings) Act, 1970 having their having its Union Pank Building, 6th

Floor, 66/80 Mumbai Samachar Marg, Fort, Mumbai 400 023 a Branch Office amongst

others at Union Bank Of India, Balaram Bhavan, Maulana Shaukat Ali Road, Grant Road,

Mumbai- 400007 Maharashtra represented through its Manager Manish Kumar Sharma,

age 34 years. ... Plaintiff

Versus

1.M/S. TANVI & MAYUR ENTREPRISES

2.MRS. KAVITA RAJENDRA BUDADE (PROPRIETOR)

Age Adult, Occ: Taxi Driver Address at :1, Flat No. 202, 2nd Floor, Napture Tower,

Plot No 37 & 38, Kamote, Kalyan Maharashtra-40209 ...Defendants

To,

1. M/S TANVI MAYUR ENTEREPRISES

2. MRS. KAVITA RAJENDRA BUDADE

Above named Defendants.

(Ms per Order dated on 17/02/2025 in presiding in Court Room No. 81

H.H.J. SHRI SANGRAM S. SHINDE Eth. 8 asper prayer

In Exhibit 8 as Per Prayer Granted

WHEREAS the above-named Plaintiff/s has instituted a suit in the Honorable Court against

you the above-named Defendant under Rule 2 of Order XXXVII of the Code of Civil

Procedure, 1908.

The Plaintiff, therefore, prays: -

a. That this Hon'ble Court be pleased to pass an order and decree against the Defendants,
jointly and severally, to pay to the Plaintiff the sum of Rs. 2,39,673.68/-(Rupces Two
Lakh Thirty-Nine Thousand Six Hundred Seventy-Three and Sixty-Eight Paisa Only)
outstanding as on 30.09.2022 together with interest @ 2.15% p.a. from the date of
filing the suit till payment or realization as per the Particulars of Claim i.e., Exhibit "K"
annexed hereto.

b. The Hon'ble Court be pleased to pass an order of attachment before judgment on
charged and uncharged assets belonging to Defendants to adjust the sale proceed
thereof towards the discharge of outstanding dues of Defendants.

c. That the Defendants be directed to pay the cost of this suit.

d. Any further relief in the nature and circumstances of the case may be granted.

You are hereby Summoned to cause an appearance to be emered for you, within ten
days from the Publication of writ of summon service hereof, in default where of the
Plaintiff/s will be entitled the any time after the expiration of such ten days to obtain a
decree for the sum of Rs. 2,39.073.68/-(Rupees Two Lakh Thirty-Nine Thousand Six
Hunted Seventy-Three and Sixty-Eight Paisa Only) and such sum. prayed for and costs,
together with such interest, if any, as the Hon'ble Court may order.

If you cause an appearance to be entered for you, the Plaintiffs will thereafter serve upon

you a Summons for Judgment at the hearing of which you will be entitle to ask the Hon'ble

Court for leave to defend the Suit.

Leave to defend may be obtained if you satisfy the Hon'ble Court by affidavit otherwise

there is a defense to the suit on the merits or that it is reasonable that you should be allowed

to defend the suit.

Given under my hand and the seal of this Hon'ble Court.

Dated this on 29th March 2025.

Sd/-
For Registrar,
City Civil Court, Bombay

Jyoti Patkar, Advocate For Plaintiff,

Flat No. D/203, 2nd Floor, Yugandhar Sudama, Opp. Nana-Nani Park, Manpada Road,

Dombivali (E), Thane-421 201. E-Mail: advjyotipatkar27@gmail.com, Mob.: 89761 43130

NOTE: Next date in this Suit is 28.04.2025. Please check the status and Next / Further date

of this Suit on the official website of the City Civil & Sessions Court, Gr. Bombay.

Form No, URC-2
Advertisement giving Notice about
registration under Part | of Chapter XXI
of the Act
[Pursuant to Section 374(b) of tha
Companies Act, 2013 and rule 4{1) of
the Companies [Authorised to Register)
Rules, 20114]

1, Notice is hersby given thatin pursuance of
sub-saction (2] of section 386 of the
Companies Act, 2013, an application is
proposed to be made after fifteen days
hereafl but before the expary of thirty days
herginafter to the Registrar at Mumbai that
United Phosphorus (India) LLP, a
Limited Liability Parinership, may be
reqistered under Part [ of Chapler XX of the
Companies Act, 2013, &5 a company brritad
by shares,

2. The principal object of the Cormpany |5 as

follows:
“To camy on business to refine, finish,
recover, exdract, Tarmulate, mpar, export,
[abel, repack, buy, sed, distrbute otherwiza
in Phosphorus, in any form, phosphates,
phosphites, phosphides, inseclicides,
pesticides, fungicides, fumigants,
rodanticides, herbicides andiar olher
agricultural chamicals; fertilizers, and all
tvpes of farm inputs.”

3, A copy of the draft memorandum and
arficles of association of the proposed
company may be inspected at the office &
CI0 United Phosphorus Limited,
Uniphos House 11th Road, Madhu
Park, Khar West, Mumbai-400052,
Maharashira, India,

4, Mobice is hereby given fhat any person
objecling to this application may
communicate their objection in writing o
the Reqistrar at Centra! Registration Centre
{CRC}, Inckan Institule of Corporate Aflairs
{IICA), Fiot Mo 6, 7,8, Sector 5, IMT Manesar,
Disirict Gurgaon (Haryana), Pin Code —
122050, withén twenty-one days from tha
date of publication of this notice, with a
oopy 1o the company &l ifs regesterad office
imentionad in poing no. 3),

Names of the Applicant
1. Vikas Nandkumar Garg
R Kishor Rajaram Pafil

Dated this 24th day of April 2025
Placa: Mumbal

S35, 4% G TERTE
Bank of Maharashtra

s el e e
Mumbai South Zonal Office, Janmangal, 457, Mumbai Samachar Marg, For, Mumbal - 400001
TELE : 022-22675350, FAX ; 022-72654547 Emall ; flzgal mer@imzhabankcoin
Head Office: Lokmangal, 1501, Shivainagar, Pung-5

POSSESSION NOTICE (For immoveablde property] [Rile & (1))

Whergas, he Authorzed Officer of Bank of Mabarashtra under Securiizabon &
Reconstruction of Financial Assels and Enforcement of Securily Interest Acl, 2002 & in
exencise of powsrs confered under Seclion 12 (4) and 13012} of the said Act read with Rule 3 of
the Security Interest (Enforcement) Rudes, 2002 has izseed a Demand MNolice dated 15t July
2024 under Section 13 (2) callng upon Borrower, Mrs, Asmita Adesh Janvalekar
[Applicant], Mr. Ashish Adesh Janvalekar (Co Applicant) to repay the amourd merdioned in
the notice Jbeing oulsfanding of Rs. 490205143 Plus unapptied interest from 1st
September 2024 pa. plus charges, cosl, expensas i date of realization wilhin 60 days from
the date of receipd of this notics

The Borrower(s) having failed (o repay the cutstanding amount, Motice & hereby givan b the
Barrowar and Co Borrower menlioned herainabove in parficular and io the public In genaral
thal the Authorized Officer of Bank of Maharashira has taken Symbaolic Possession of the
properties described herein below in terms of the powers the power conferrad on him under
Saction 13{4) of Act read with rube B of the Seconty Interest Enforcement Bules 2002, on this
Z2nd April, 2025.

The Borrower in particufar, Guaranbor and the Pubdic in general is hereby cautioned not o deal
with the proparty and any dealings with the aforesaid praperty will be subject to the change of
the Bankof Maharashira for an amound mentioned zbove,

The Borrowers attentaon is invited to the provisions of sub-section 8 of section 13 of the Actin
respact oftime avadable, oredaam the setuned assed.

DESCRIPTION OF THE PROFPERTY
Al that piecas and paroe! of A FlatApardment No. 1206 on the 12th Floor of the Building A Wing
of Majestque Gity CHS Lid situated opposite to Lexion Infermational Schoal and Bakori Phata
nearJaPM Colfege Wagholi, Pune-412 207

Sdi-
Date: 22.04.2025 Chief Manager & Authorized Officer
Place : Wagholi, Pune Bank of Maharashira

FORM A
PUBLIC ANNOUNCEMENT
{Under Requlsticn 14 of the Insalvency and Bankrupicy Board of India
{Walundary Liguidation Process) Reguiations, 2017)
FOR THE ATTEMTICH OF THE STAKEHOLDERS OF NOW
CASTRIBUTION INDIA PRIVATE LIBMITED
RELEVAMNT PARTIGULARS
Now Distribution India Private Limitad

1. | Mama of corparals person

FEESEEE

2 Dalaﬁfmmm@atrun of comporate parson | 261 M2H3

— Sr reriTommmTmE e S ErErEamEer s ke Rt T[RRI rRTr o T me R T ElrwEsEw emeEram

3 Aoty URGEr which corpOrate parson |5
nicorporated | registerad

Regsirar of Companies {Mumbi)

4, | Corporate [dentity Mo, | leifed Lighility
Identity Mo, of corpoeate parson

'.E ‘LTi:':uiu:Imir:.'lWu1cemg:f:i-ﬁé1é'ih" '

[

Address of the registerad office and | Unit Mo 16, Bldg No 1, Sectar 2, MBP, Mahage
principal offsce [fany) of corporaie person. | Waw Mumbai Thane Mahamashiee, India, 400710

e e P BB ST SR =

227 Apri, 2025

| L P P o L

respacl ol congarale delbibar

Sunita Umesh

1315, Angal Tower, 389 Nehru Place South
Dalki Dalhi 19001%
sunita.umesh@ucoglobat in

7. | Nama

Address

Emad address
Telephone number

Regisiration number of the Liquidator | +9733 10266702
BB PA-001/P-PO0DRO 097 -1811 0165
] LEE_I_ gﬁge for smﬂsﬂgﬂ af claims Zind ME;.I_IEEEE-

Notice Is hereby given 1hat the Now Distribution Indla Private Limited has commeanced
walundary liguldation on 22nd Apal, 2025,

The Stakehciders of Mow Distribution Indla Private Limited are heraby called upon to submit a
praal ol Bair claims, oo or before 22nd May 2025, o the kuidater al the address menbaned
againstilem 7

The Financal Credites shall sibmit hes prood of claims by elecironic means only. All other
siakeholdars may submit the proofof claims in person, by post orelacironic means

Submission of false or misteading proofs of claim shall atfract penalties,

Sd-
Mz, Sunita Umesh
Date: 25th April 2025 Liquidator

Placse: Mumbai IBEMPA-001MP-POODBOMED 718010165

CLASSIFIEDS
PROPERTY

LEASE/RENTAL

Ready to move in office
space in Pride gateway,
303(1620 sqgft) in Baner
for lease.Owner Vishal
9890222720.

0120028320-1

PERSONAL

THANKS GIVING

HOLY Spirit Thou who
makes me See
Everything and Shows
me the way to Reach
My ldeals, you who
gives me the Divine Gift
to forgive and forget
the Wrongs that is done
unto me and who is in
all instances ofmy life
with me | in this short
Dialogue want to thank
you for everythingand
confirm once more that
| do not want to be
Separated from you,

THE
SINE

DA

CLASSIFIED GENTRES IN MUMBAI
SOUTH MUMBAI

MAZAGAON

Pinto Advertising
Phone : 23701070
Mobile : 9869040181

Classic Advertising
Mobile: 9821566223

MASJID
SNM Advertising
Mobile: 9821312766

PAREL

Aryan Publicity
Mobile: 8097357443 |
9870011876

LOWER PAREL
Ezipp International
Mobile: 7377378376

PRABHADEVI
sarjan advertising
Mobile: 9769715223

MUMBAI CENTRAL
Azad Publicity
Mobile: 9821204061

WORLI
Harshada Media
Mobile: 9619840575

CHARNI ROAD
Avi Advertising
Mobile: 9819819768

Yugarambha Advertising
Mobile : 9869074144

GRANT ROAD
Paras Advertising
Mobile: 8850923263

FORT

Admaster Advertising
Phone: 40029846
Mobile: 7021311429 |

Y.

FILATEX INDIA LIMITED

nomatter how great

Regd Office : 5.No.274, Demni Road, Dadra-396 193 (UT of Dadra & Nagar Haveli) the, material desire wardn ":'.':.....i. rﬂ-il-ll '
Corporate Identification Number (CIN)- L17119DN1990PLCD00091 may be | want to Be Phidpes Fata Siee's rating ™
: with you andmy loved P ——
Extract of Statement of Audited Standalone and Consolidated Financial Results for 0:”95 'fn your IE?A‘e"Ioe'CUal \
Quarter and Year Ended March 31, 2025 ~ {Rs, InLakhs) %;)Sry orever Amen - \\ E
Standalone Consolidated 00709593071 i ! b
i Quarter Year Quarter Year e ——————— < e I
' . Ended ended Ended endad e LT TS
Wa. Particulars n ]
31.03.2025 | 31.12.2024 | 31.03.2024 | 31.03.2025 | 31.03.2024 | 31.03.2025 | 31.12.2024 | 31.03.2025 IMPORTANT
(Audited) [(Unaudited) (Audited) | (Audited) | (Audited) | (Audited) |(Unaudited)| (Audited) Whilst care is taken prior to acceptance of
1 | Total income from operations 108002 106880| 102584 | 425215 | 428500 | 108002 | 106883| 425215 advertising copy, it is not possible to verify
e i i bt Lt : : 5 i sl its contents. The Indian Express (P)
2 | Net Profit for the period Limited cannot be held responsible for
; ’ : y - & £ i such contents, nor for any loss or damage
(before tax, exceplional andfor extraordinary fams| 5,564 6,227 4,722 18,021 15,043 & 540 6,197 17.950 ncurred as a result of transactions with
3 | Net Profit for the period before tax companies, associations or individuals
! ; ; . i ; o advertising in its newspapers or
|| (atter exceptional andlor exiracrdinary items) 5,568 g.227| 4722 | 18021 | 15043 5,540 B197|  17.950 Publications e thorafors maeomimond
4 | Net Profit for the period after tax Lh?t reade(rjs make necessary inquiries
A e 3 . . - efore sending any monies or entering
(after E:-'.ueph_nnai al_'u:i-::ur Ex1raur-:j|raar_',l |tem_3} 4}.138 4 743 3484 13,457 11,066 4,109 4713 13,386 into any agreements with advertisers or
& | Total Comprehensive Income for the period otherwise actiﬂg on an advertisement in
|Comprising profit for the period (after tax) and any manner Whatsoever.
| ather comprenensive income (after tax)] 4127 4 746 3,981 13,453 10,886 4,098 4716 13,387
6 | Paid up Equity Share Capital
(Face valua of Rs, 1/- gach) 4 434 4439 4 439 4439 4435 4439 4 439 4 439 F
7 Earnings Per Share (Face value of Rs. 1/- each) or -
[Not Annualisad) L . i \
Basic : 0,93 107 (.79 3.03 249 0.83 1,06 302 Ad‘r'EﬂISII'IE M
|| Diluted : 0.93 1.07 0.78 3.03 249 0.93 1.06 3.0 > .
Motes:

TENDER PAGES

Contact

JITENDRA PATIL
Mobile No.:
9029012015

a) The above is an extract of the detaded format of resubls for Quarker and Year Ended March 31, 2025 filed with the stock exchanges under regulation 52 of the SEBI (Listing
Cbligations and Disclosure Bequiremenis) Regulations, 2015, The full format of the Quartery™ear Ended financial resulis are available on Company's Websile wenw filatex.com
and on the websila of the Stock Exchangaswww.nsaindia com and www beaindiacom.

b} The above results have been reviewed by the Audit Committee and - approved by the Board of Direciors at ther mesting held on April 23, 2028, The financial resulls have been
prepared in sccordance with Indian Accounting Standards (IND-AS) &5 prescribed under section 133 of the Companies Act, 2013 resd with Rule 3 of the Companies {Indian
Accounbg Standards) Rules, 2015 and retevant amendmant rudes thareafter,

¢) Dhuning the quarter ended June 30, 2024, Filatex India Limited (the Holding Company) has acguired 100% shares of Texdil Private Limited (the Subsidiary Company). Consequently
the consofidatad financial resulis have baen presenied for Quartar and Year ended March 31, 2025. In the sbeence of comparative numbers for the comespondeng periods, same
have not been presented in the consolidated financial rasults

Scan the OF code to view the Financial Results

On behalf of the Board of Dile:'laadrrs
MADHU SUDHAN BHAGERIA

Landline No.:
CHAIRMAN & HAHAGFE'II?H D:}ﬁg‘;"gﬂ; 674402 I j

epaper.financiaiexpress.mrr‘. .

Place : Hew Dalhi
Dated : April 23, 2025

financialexpress.com
o ©
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PUBLIC NOTICE

Smt. Sulbha Rajaram Karmarkar, joint
member along with Mr. Vishnu Rajaram
Karmarkar of The Yoganand Co-operative
Housing Society Ltd., having address at
Vazira Naka, L. T. Road, Borivali (West),
Mumbai - 400 091 and was jointly holding
Flat No. 75, in the Tower 'A’ of the society.
That one of the member namely Smt. Sulbha
Rajaram Karmarkar expired on 09/09/2024
without making a Nomination.

The Society hereby invites claims or
objections from the heir or heirs or other
claimants/objector or objectors to the
transfer of the said shares and interest of the
deceased Member in the capital/property of
the Society within a period of 14 days from
the publication of this notice, with copies of
such documents and other proofs in support
of his/her/their claims/objections for transfer
of shares and interest of the deceased
Member in the capital/property of the
Society. If no claims/objections are received
within the period prescribed above, the
Society shall be free to deal with the shares
and interest of the deceased Member in the
capital/property of the Society in such
manner as is provided under the Bye-laws of
the Society. The claims/objections, if any,
received by the Society for transfer of shares
and interest of the deceased Member in the
capital/property of the Society shall be dealt
with in the manner provided under the Bye-
laws of the Society. A copy of the registered
Bye-laws of the Society is available for
inspection by the claimants/objectors, with
the secretary of the Society from the date of
publication of the notice till the date of expiry
of its period.

Forand on behalf of

Date:25042025 ™ Y"gHa”a’?d Cs°‘°P9fadee
Place : Mumbai ousing oaetydt/.
sd/-

Hon. Secretary

PUBLIC NOTICE

Notice is hereby given to public at large that,
Late Shri. Namdeo Sitaram Kerkar and his|
son Mr. Rahul Namdeo Kerkar held Flat No.
C-205 and Society Share Certificate NO.30
& 30A jointly.
Late Shri. Namdeo Sitaram Kerkar died on
23/02/2025. He had made nomination in
favour of his daughter in law Mrs. Yogita
Rahul Kerkar who intimated that she is not
willing to claim nomination.
Now, it is intimated by his son who is also a
joint owner Mr. Rahul Namdeo Kerkar (our|
member) that 50% share of Shri. Namdeo|
Sitaram Kerkar was inherited by him being
son and Mr Mandar Namdeo Kerkar (Son)
of the deceased member and that both of
them being a family have arrived at a
"Family Arrangement" which is written by
way of "Deed of Release" wherein Mr.
Mandar Namdeo Kerkar has relinquished
his 25% share in the flat and also in Society|
shares in favour of his brother Mr. Rahul
Namdeo Kerkar thereby making him
absolute owner of the said Flat. The said
Release deed dated 11/04/2025 is registered
with Jt. Sub Registrar Borivali-5, Mumbai
Suburban District [document no. 6221/2025].
We have received his application for transfer
of shares under Share Certificate No. 30 &
35A in his single name.
In view of the above, we hereby give a notice
to the public at large and call upon all or any
person/s who have any objections to
transferring said shares in the name of Mr.
Rahul Namdeo Kerkar, to the undersigned
within a period of 15 days of publication
hereof at the address mentioned below,
failing which it shall be presumed that no
adverse claims or objections exists or if they
do exist they stand waived off hereinafter
AND the Society shall be at liberty to
proceed with the Transfer of Shares as
applied, without reference to any such claim
made thereafter by any person of
whatsoever nature. Which please note.
FOR New Haridas Park CHS Ltd.
Sd/-
Mr. E.L. Sebastian
Hon Secretary
Address: Santoshi Mata Road, Dahisar
West, Mumbai-400068, MAHARASHTRA

TR FRIET=AT Herd 93(R) I a1 ARG
AGR G 9T A B, FrAferRed Foiar/SHFER, S I <iReriegd Mafdeiear wof G gear onfdr sarsren grarar
PRI FYIAR Sl I, MO ST ot WY ITeIaeh @ (NPA) F8UH el RUam 3ot 31T, i1 rean Sae=an

APPENDIX 16
[Under Bye-law No. 35]

Shri/Smt. Suresh Krishnarao Salvi
was the absolute Owner of Flat No. 6,
1st Floor, in Madhu-Shivlila Amrut
Co-operative Hosing Society Ltd
(Tapasya), situate at M. K. Road,
Behind Ganesh Temple, Borivali
(West), Mumbai-400 091 and
holding five fully paid up shares of|
Rs. 50/- each bearing distinctive No.'s
From 46 to 50 under Share Certificate
No. 10 Dt. 24/08/1980 and MR.
Suresh Krishnarao Salvi died on
06/12/2024 at Mumbai and during his
lifetime he had filed nomination in
favour of his wife i.e. Smt. Neeta
Suresh Salvi who also predeceased
on 20/09/2018 at Ratnagiri leaving
behind them the following persons i.e
a) Mr. Milind Suresh Salvi (son), b)
Mr. Manish Suresh Salvi (son) and ¢)
Mrs. Sejal Shekhar Bhosle Nee Minal
Suresh Salvi (Married Daughter) as
their only legal heirs and legal

heirs/ legal representatives of the said
deceased member are claiming the
membership by heirship.

The society hereby invites claims or
objections from the heir or heirs or
other claimant or claimants/objector
or objectors to transfer the shares and
interest of the deceased member in
the capital/property of the society
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publication of the notice, with copies
of such documents and other proofs in
support of his/her/their claims/
objections for transfer of share and
interest of the deceased members in

the capital/property of the society. If|

no claims/objections are received
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objectors, in the office of the
society/with the Secretary of the
society from the date of publication of]|
the notice till the date of expiry of its
period.
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Place : Mumbai
Date : 25/04/2025
For and on behalf of]|
Madhu-Shivlila Amrut CHS Ltd.
(Tapasya), M. K. Road, Opp Don
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